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THE MINISTER OF LABOUR
(SHRI K. V. RAGHUNATHA RED-
DY): I have listened to the hon.
Member with the utmost attention.

'

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR):
Now, Bill to be introduced; Mr.

Viswanatha Menon.

The Pensions (Regulations) Bill,, 1974

SHRI VISWANATHA MENON (Ke-
rala): Sir, I move for leave to
introduce a Bill to provide for the
grant and regulation of pension, gra-
tuity, dearness and other allowances
and benefits, payable by the Central
Government to its employees or their
dependents, on retiremen:, voluniary
or otherwise, or on the death of the
Government servant and
matters connecteq therewith.

The question was put and the motion
was adopted.

SHRI VISWANATHA MENON:
Sir, I introduce the Bill

CONSTITUTION (AMEND-
MENT) BILL, 1970
(Insertion of New Article 16A,-—contd).

THE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Mr. Vice-
Chairman, I have lisiened to the
speecheg of the hon. Members very
carefully and I am grateful to them
for the interest they have shown in
the unemployment problem. It ‘may
not be possible for me to reply to the
points raiseq by all the hon. Members
separately. But certainly I will Bear
in mind to accommodate them in my

reply. '

The sole objective of the Bill
moved by Shri Shyam Lal Yadav is
to provide for the right of employ-
ment failing which right to uflem-
ployment allowance as part of the

for other
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Fundamental Rights and thereby to-
make it justiciable. This is sought to
be done by inserting new article 16A
in the Constitution, which reads as
follows : —

Every citizen above eighteen years
of age shall have the right to em-
ployment and in the event of his
failure to procure any empioyment,
he shall be entitled to an un-em-
ployment allowance to be paid by
the State at such raie as may be
prescribed by the Government con-
cerned from time fo time by public
notification.

Therefore the issue involved in the
proposed Bill relates to right of em-
ployment failing which right of un-
¢mployment allowance. In the State-
ment of Objects and Reasons, the hon.
Member hag observed that at present
the right to an adequate means of
livelihood forms part of the Directive
Principles of State Policy, but this
provision in article 39(a) has neither
serveq any purpose nor has it achieved
the desired objective. -

Sir, this contention does not appear
to be justified, in view of the various
efforts made by the Government in
the successive Five Year Plans for
creation of more and more employ-
ment opportunities. Here, I would
not like to burden the hon. Members
with all those schemes which have
been formulated by the Govern-
ment in all these Plans {ill date. If
they so like, I can enumerate them.
For example, in the First Five Year
Plan between 1951-56, eleven point
programme was put into action, and
schemes were:

(1) Adequate assistarnce to small
industries;

(2) Extension facilities for train-
ing workers;
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(3) Purchase policy -of the Gov-
ernment to be oriented towards in-

digenous production;

(4) Establishment of adult educa-
tion centres;

(5) Extension of National Exten-
sion Service;

(6) Development of road trans-
port;

(7) Slum clearance;

(8) Encouragement of
construction;

private

(9) Relieving power shortages;

(10) Stepping up of work and
training camps; and

(11) Establishment of one-teacher
school in rural area.

These and other Plan schemes were
executed in the First Five Year Plan
and they generated 5.5 million jobs
of which 45 millions were in non-
agricultural sector and one million
jobs were in the mgricultural sector,

In the Second Plan during 1956-61,
there were certain specia] gchemes for
educated unemployed, namely:

(1) Intensive development of
small-scale industries;

(2) Co-operative trans-

port; and

goods

(3) Work and orientation camps.
Scy Sir, these and other development
schemes created about 8 million jobs
of which 6.5 million jobs were in the
non-agricultural sector and 1.5 miiiion
jobs were in the agricultural sector.
During the Third Plan period, namely,
during 1961—1966, also some special
schemes were executed and they were
the Rural Employment Programmes.
Under this scheme, four lakh persons
got work for about a hundreg days a
year. About 145 million jobs were

’
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created during the Third Plan period
ot which 10.5 million jobs were in
the non-agricultural sector and 4
miilion jobs were in the agricuitura:
sector. So, Sir, during these three
successive Plan periods, so many jobs
were created. About the Fourth Plan
schemes also, Sirp I would like io say
something. This Plan lasted from
1969 till 1974 and five special schemes
were taken on hand. The {irst one
was the Small Farmers Development
Agency and the Marginal Farmers
and Agricultural Labourers Develop-
ment Agency. Under this scheme,
Rs. 3,686.98 lakhs were spent for 18.31
lakhs of beneficiaries till February
1974. The second scheme was tLhe
Drought-prone Area Development
Programme., Under this scheme, a
sum of Rs. 8,323.00 lakhs werce s_eat
from 1970 to 1974 and 1,526 lakh man-
days’ work was created. The third
scheme was the Crash Scheme for
Rural Employment. This scheme
lasted for about three years, that is,
from 1971 to 1974. In 1971-724 under
this scheme, & sum of Rs, 3,115,58
lakhs were spent and about 789.6 lakh
man-days’ work was created. The

figures for 1972-73 are: Rs, 5,334.40
lakhs and 1.344.15 lakh man-days’
work, and for 1973-74: Rs. 4094.05

lakhs and 1,019 lakh man-days’ work
was createa.

Then, Sir, the fourth scheme was
the Pilot Intensive Rural Employment
Project. This also was run for about
two years so far and under this
scheme also Sir, a good amouni{ was
spent. In the year 1972-73, a sum
of Rs. 11875 lakhs was speni and
32.12 Takh man-days’ work was creat-
ed, Then, in 1973-74, an amount of
Rs. 11.15 lakhs was spent and 2.9%
lakh man-days’ work was created.

The fifth scheme was the scheme
for the educated unemployed. Tt was
started in 1971 and it lasted for about
three years. I would like to give
some figures pertaining to this scheme -

also.
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DR, K. MATHEW KURIAN
(Kerala): These figures do not
prove anything at all.

SHRI BALGOVIND VERMA: No.
These figures prove that the Govern-
ment is conscious of its duties and the
Government realises that the pro-
blem of unemployment has got to be
solved and the Government is doing
its best to solve this problem. My
intention is to prove that the Govern-
ment is not sitting idle and it is doing
something,

DR. K. MATHEW KURIAN: You
must give the figures of the persons
who are unemployed. That also you
must give,

SHRI G. LAKSHMANAN (Tamil-
Nadu): Alongwith these figures, you
must give the figures relating to the
growing unemployment, the number
of persons who remain unemployed
after the implementation of each of
these schemes.

SHR] BALGOVIND VERMA" I am
coming to that gquestion. So, Sir, in
these three years, jobs for lakhg of
persons were created, Then, Sir
there is the other scheme. Ii is
called the Special Employment Pro-
gramme for the States and the Union
Territories. It started in 1972-73 and
continued up to 1973-74. Here, too,
Sir, nearabout 384 lakh man-days’
work was created. Then half-a-
million jobs programme was taken up
in 1973-74 and jobs were provided
10 3.34 lakhs of persons.. Similarly,
Sir, in the Fifth Five Year Plan,
which is to last till 1979, the employ-
ment promotion programme was taken
up in hand and a budget provision of
Rs. 40 crores has been earmarked for
the purpose for 197475 and I am
sure good many jobs will be created.
So, Sir, in conformity with the objec-
tives embodied in the Constitutiony
employment has been accorded a high
priority in the successive Five Year
Plans.
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The Government Resolution of

March 1950 stated that the objective
of planning in India was to promote
rapid rise in the standard of living
of the people by efficient expivitation
of the resources of the country,
increase in production, offering op-
poriunities to =all, in the service of
the community, Then, in 1954 Pariia-
ment adopted a Resolution, stating
that the objective of economic policy

should be socialistic pattern of

society. Sir, towards that end the
tempo of economic development in
general, and industrial development
in particular, should be stepped up
to the maximum, so that they resulf

in appreciable increase in national

income and employment. The Third
Plan emphasized that economic acti-
vity must be 50 organized as to achieve
an ideal way of living for all citizens,

specially for those in low-income

groups ‘'who are lacking opportunities
of work. The Fourth Plan laid stress
on increasing employment opportuni-

ties and adoption of labour intensive
techniques to the maximum extent
possible.

Thus Sir, continued efforts made
since 1951 have no doubt resulted
in a substantial volume of new
employment opportunities. How-
ever, because of the growth 1, the
labour force being faster than  the
pace of the employment generation
and the constraints on resources for
investment, the employment gene-
rated was not adequate to meet the
requirements of growing labour force.
As a result, unemployment has con-
tinued to grow over the years.

Although precise estimates are not
available at present, & committee of
experts on unemployment—Dantwala
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Committee—was set up by the Plann-
mg Commission in the vear 1968,
which examined the estimates made
by the Planning Commission and
presented in Plan documents together
with »athe» connectad issues and
snggested in  reports submitted to
Government in 1970 certain improve-
ments in the collecticn of statistics
on employment and unemployment,
which would make it possible to make
precise assessment of unemployment
sitnation. both qualitatively and
quantitatively, in future. Again, to
undertake necessarv stens. a com-
prehensive Labour ¥Force survey in
this regard has alreadv bheen under
way for some time past,

Meanwhileg in December 1970 the
Government had appointed another
committee on unemployment under
the chairmanship of Shri B. Bhagwati,
to assess, inter alia the problem of
unemployment and under-emvlav-
ment, in the background of the recom-
mendations of the Dantwala Com-
mittee. The Committee  estimated
the magnitude of unemployment to
be of the order of 18.7 million. Sir,
out of these 18.7 millionz 9 millions
were unemployed and 9.7 millions
were working for less than 14 hours
a week and, therefore, they were
treated as on par with the unemploy-
ed. Of these 18.7 millions, 16.1
millions were in the rurai areas and
2.6 millions were in the urban areas,
Of these 6.1 millions, 7.8 millions
females. and of those in the urban
areas 1.6 millions were males and
1 million were females. Sir, this
Committ¢2 has emphasised that these
findings can only roughly indicate
the dimensions of the nroblem. Here,
I would lUke to tell vou that one
cannot say with accuracy the extent
of unemployment in the country,
Some time back, a survey was con-
ducted by the D.G.E.T. which revcaled
that nearlv 50 percent of registrants

with Employment Exchanges were
really unemployed. It also indicated
that 42.3 per cent were those who
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were employed somewnerse and want-
ed employment to beiter their Jot.
Seven per cent were those who were
getting education semewhere They
were not interested in getting employ-
ment as such bug would give up their
studies if they got suilable empley-
ment., Therefore, no estimate can be
arrived at regarding unemployment
in the country. The Bhagwati Com-
mittee toco has suggesied a number
of measures which will lead to a
better assessment of employment and
unembloyment nosition the

in
country.

Sir, pending the submission of the
final report the Committee on Un-
employment hag submitted an interim
report in February 1972, Keeping in
view the urgency and the mounting
problem of unemployment asnd ihe
need to suggest su.lable remedial
measures to be taken up immediately,
the recommendations containeg in thz
interim report were ¢xamined by the
inter-ministeriat working group set
up by the Planning Commission and
the suggestions made by the group
regarding the allocation to be made
for wvarious emplovment schemes
during 1973-74 were kept in view
while formulating the annual plan of
the Central Ministries and the State
Government for 1973-74. The final
report of the Committee was received
in May 1973 and a summary of the
main conclusions and recommenda-
tions made thereln was laid on the
Table of both the Houses of Parlia-
ment the same dav. Subsequently,
on 3.8 1973y the full rervort itself was
laig on the Table of bath the Houses
of Parliament. The recommendations
contained in the final report of the
Committee were gone into by an inter-
ministerial working group appointed
by the Planning Commission and the
recommendation of this group was
received in Apri]l 1974. The Ministrv
of Labour, Directorate General of
Employment and Training have since
forwarded the recommendation given
in the Committee’s report together
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with the views expressed on each re-
commendation by the inter-ministerial
working group to the concerned
Ministries/Departments for  furiher
processing and for obtaining Govern-
ment’s orders to irutiate action there-
on, The concerned  Ministries/
Departments have aiso been requested
to nominate a Senior Officer as the
Liaison Officer for co-crdinating the
work in this connection, Sir, as I
stateq before, there are no precise
1ata available for unemployment. 8ut
the Jack of precise data relating to the
gquantum of unemploymeni nas not
prevented the Government
taking suitable remedial action against
unemployment.,  Whiie steps we.e
taken to accelerate the pace of
development during the Fourth Plan
s¢ as to ensure the creation of a large
number of employment opportunities,
it was felt that normal programmes
included in the Plap alone would not
meet the unemployment nroblem
adequately. The Government there-
. fore, initiated a large number of
special measures to create a sub-
stantial number of additicnal employ-
ment opportunities both in the rural
and urban areas of the country.
Keeping in view the special needs of
the weanker sections of the area where
the problem is most acute, certain
special programmes designed both for
increasing the earning capacity as
well as creating additional employ-
ment opportunities were drawn up
and are being implemented since the
year 1970-71, Some of the more im-
portant of these programmes as 1
have told you while dealing with the
Five Year Plans, are: the small far-
mers development agency: marginal
farmers and agricultural labourers
projects; drought_prone areas pro-
gramme; commonly known as rural
works programme; development of
dry tarming; area development scheme

for development of infra-structure
like roads, regulated
and a scheme for agro-service centre.

markets, ete.;

from .
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Sir, during 1971-72, two schemes
were sponsored by the Central Gov-
ernment. They were: the crash
scheme for rural employment and the
scheme to assist the educated un-
employed. For the crash scheme for
the rural unemployed, an allocation
of Rs. 50 crores was made. The idea
was to organize work on an average
for 1.000 persons in rural areas in
each district for a period of 12
months. The scheme was continued
during the Fourth Plan and it com-
pleted its final state in March, 1974
Under this scheme, again out of an
outlay of Rs. 142.7¢ crores an expendi-
ture of Rs. 125.45 crores wag incurred
resulting in the creation of 3.153 lakhs
man days of employment till the end
of March, 1974.

Then, Sir, under the programme
for the educated unemployed, im-
plemented by various Central Minis-
tries through the States and Union
Territories, the schemes relating to
expansion and improvement in the
quality of primary education, financial
assistance to small entrepreneurs for
self-employment service, rural engi-
neering surveys agro-service centres,
expansion of consumer co-operative
stores, investagation of road projects,
design of units for rural water supply,
etc. were taken no, On the basis of
report a sum of about Rs. 93 crores
was spent and about 71,000 additional
jobs were created up to the end of
March, 1974. This programme com-
pleted its final stage in March, 1974.
Then, during 1972-73, another pro-
gramme, a special employment pro-
gramme, involving Rs. 27 crores for
Stateg and Union Territories was intro_
duceq on the understanding that the
Stateg would mobilize additional re-
sources to an equal extent. Thiz was a
significant gtep. For the first time the
State Governments hegan to be involv-
ed in a significant manner in evolving
employment programmes that would
lead to the creation of productivily as
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wel] ag growth of se'f_.employment
Under this programme, which cem-
pleted its final phase in March, 1974,
against an outlay of Rs, 50 crores, an
expenditure of about 69 crores of
rupees was incurred resulting in the
creation of about 3.80 lakh jobs and
384 lakh man-days of employment till
the end of March, 1974, Sir, a further
boost to the efforts towards employ-
ment generation has been provided
during 1973-74. Recognizing the
need to further augment employment
generation, particularly for the edu-
cated unemployed, it was decided to
undertake a new programme called
half a miliion jobs’ programme For
this programme, an allocation of
Bs. 100 crore was made in the Ceniral
budget for 1973-74 with the object of
finding new job opportunities for a
minmmum of 5 lakh educated job-
seekers during the year through co-
ordinated efforts by the States and
the Union Territories, Under this
programme, a sum of Rs. 53 crores
was released to the States and Union
Territories/through Central Ministries
against which an expenditure of Rs. 50
crores was reported resulting in
employment to 3.34 lakh persons up
to the end of March, 1974. Then, Sir.
the sfrategy of development as envis-
aged in the Fifth Plan Document has
been designed to meet the three-prongetd
challenges of poverty, inejuality and
unemployment. Redistributive growth
is a major objective of the Fifih Plan
and to attain this objective, employ-
ment would be an important vehicle.
During the Fifth Plan, bulx of employ-
ment opportunities both in rural and
urban sectors will be created through
the implementation of various Ceniral
programmes. In addition, an employ-
wierit promotion prograinme with a
thrust on self-employment has been
taken up during the year 1974-75 with
a Central budget provision of Rs. 40
crores.

So. sir, all possible steps are thus
being laken tg promote emplovment
opportunities in the country to the
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maximum extent consistent with the
availability of the resvurces with due
regard lo the need for laying founda-
tion for a sustained long-term growth.
As emphasised earlier, one of the
objectives of all our plans is to enlarge
opportunities for employment and it is
through efficient an< effective imple-
mentation of the plans that we can
make a dent on the problem of un-
employment., However, in the prescnt
context of economic development of
the country and considering the pre-
sent capacity of the economy to char
nelise resources for development, the
object of full employment will have
to be kept as a somewhat long-term
goal towards which the econumy has
to moye in the coming years.

SHRI RAJNARAIN (Ultar Pradesh):
419 9g FAT 9 TE § |

Jg— AEq& (AW I qW|ET
MAY) : ASATUIT ST, A AR
Frg A |

SHRI BALGOVIND VERMA: Sir,
I am giving all these facls and figures
because this is a very importlant topic.
It has been raised over and over again
in this House and also in the other
House. I do not weant you te have
any doubt in the matter that the Gov-
ernment is hot doing everylhing possi-
ble towards solving 1he problem of
unemployment.

Sir, it may be poinrted out that even
if we were to include mm the funda-
mental rights the right o ermployment
also, 1t will remain a raere exhortatjon,
for there can be no right without a
remedy. More affluent societies seek
to give substance o  this right by
providing for unemployment insurance
and unemployment relief as well &s
old-age pensions. In vijew of ithe
present stage of the development of
our economy, we shall be raising false
hope amongst our citizeng if we merely
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enshrine the right without providing
the necessary wherewithals for their
fulfilment,

Ag regards the sugagestion that un-
employment 2llowance should be paid
to every citizen who is above 18 yecars
of age, in the event of his failure to
procure employment, it wil] not, per
haps, be a practicanle proposition in
the present stage of the economy, From
the Financial Memnrandwn it will be
seen that it has been admifted that it
ig not possible, in the absence of
authoritative figures of unamployment,
to work out the evact csiimate of the
recurring expendituve op account of
unemployment allowance to e paid to
those citizens who fail {9 prccure any
employment for themselves. 1t has
further been stated that the annual re-
curring expendjture on this account is
not likely to exceed Rs. 60 crores so
far as the Central Government is con-
cerned. Even an approximate eslimate
of the amount to be incurred hy the
State Governments on this accoun: is
not possible, In other words, even
if it is possible to provide for payment
of unemployment allowance to regis-
tereq work-seekers in all States which
is very much an understatement of the
total unemployment in the country, the
financial implicationg wnuld rua into
several hundreq crores of rupees. In
view of the resources pvsition of both
the Centra] and the Stale Governments,
it may not be possible to undertake any
additional financial burden on this
account. Moreover, the resources at
our disposal should be invested in a
productive manner to create sustamed
employment rather than b fritlered
away in giving debils lo the youth.
In fact. the conditions in India, where
a large number of people are joining
the 7abour market every year as a
result of faster growth nf labour force,
are different from those in the deve-
loped countries where only frictional
unemployment exists and the aim is to
provide unemployment insurance for
the entire working population,

Incidentally, Sir, the Committee on
Unemployment has also considered the

|

|
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question of granting unemployment
allowance. They have felt that the
grant of such an allowance woulg call
for the mobilisation ot substantial re-
sources which would raise very large
issues, such as, determination of the
criteria for giving such relief, the
quantum and duration of relief to
each person, the necessary administra-
tive ang organisational errangement
for the satisfactory aperation of the
scheme, the inflationary pressures thag
are likely to arise, etc. Furtber the
operation of such a scheme in a country
having a preponderanc: of household
workers and with a litlle over 70 per
cent of the population depending on
agriculture which, in turi, is subject
to vicissitudes of wealher, would pre-
sent very difficult problems. Besides
that it leaves great scope for mal-prac.
tices and generating an attitude of in-
ability to make any effort for seeking
work,

However, insurance against loss of
employment can be considered at a
future date as suggested by the Com-
mittee on Unemployment. Sir, in the
light of the efforts already made and
being continued in terms of creating
more and more employment oppor-
tunities as stated in the foregoing
paragraphs and in view of the uncer-
tain financial implications involved in
the proposed amendment it is felt
that such a proposition cannot be con-
sidered as being practicable at the
present stage of economy. In view of
the facts stated, Sir, as well as the
eftorts made by the Government to
give effect to the provisions of article
39 of the Constitution, I request the
hon. Member, Shri Yadavji, to with-
draw the Bill

DR, K. MATHEW KURIAN
(Kerafa); Mr. Vice.Chairmar, S8ir,
after hearing the long speech of Shri
Balgovind Verma, the Deputy Minis-
ter, I remember the old saying, i.e,
ris speech is like the bikini because,
like the bikini, lotg of things are re-
vealed but the most important things
are concealed. Sir, the Deputv Minis-
ter read out the whole list of schemes
which the Government had been in-
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troducing, like the rural workg
schemes, Cash programmes, half-a-
million jobs schemes and the whole
plethora of schemes but he has deli-
berately concealed the most important
thing, namely, despite all these efforts
by the Government, unemployment has
been continuously rising ever since the
First Five Year Plan, If in the begin-
ning of the Firsy Five Year Plan un-
employment total’ed 33 lakhs, now it
is anywhere near 400 lakhs rlus 30
per cent of the population who are in
a state of disguised unemplovment.
Uremployment problem is continuous-
ly getting aggravated despite all the
crash programmes, despite all the
rural works programmes that have
been undertaken so far. I am tempted
to say this because Mr. Balgovind
Verma has deliberately used the de-
tails of the various schemes of the
Government only to conceal the main
point that the Government has utterly
failed to solve the problem of un-
employment. Whatever they have done
has been a drop in the ocean and the
unemployment problem continues to
be aggravated. You may be putting
a few crores of rupeeg here and there
in the name of sclving unemployment
problem but in fact, whatever money
you have put in the unemployment
schemes has been frittered away by
private hungry ccntractors, by political
workers of the ruling party at the
local level, They have heen misusing
the funds rather than creating assets.
I would like the hon. Minister, for
example, to tell the House, out of the
total investments you have made for
the crash programme, for the rural
works programmes and so, how much
percentage of the total outlay has
been spent on reproducible assets?
Government will not be able to give the
fipure because like the figures for un-
employvment, Government refuses to
collect figures regarding reproducible
assets. How much of the total outlay
on employment schemes has been
spent on reproducible assets, creating
employment of a permanent nature?
In fact, a large proportion of the
money has been spent on investments
which create only ternporary jobs and
the man-days that have been added
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to the total employment figures are
only temporary in nature, even if they
are real. Mr. Vice-Chairman. Sir, the
hon. Deputy Minister said that the
proposal of the Mover of this Bill,
namely, in case Government is unable
to provide employment, it is duty
bound to pay unemployment allow-
ance, cannot be accepted. The main
reason put forward by the hon. Deputy
Minister is that investment should be
used in productive schemes and not
{or giving doles. That was one of nis
arguments, He saiq that because of
the resource position, the Govern-
ment could not utilize their limited
resources for unemployment allowance
because the implications would be *oo
large—large amounts of money will
be needed for such a scheme, He
also said in his characteristic fashion
that if unemployment allowance is
given, it will add to the inflationary
pressure. I fajl to understand h:s
logic because unemployment allow-
ance can add to inflationary pressure
only in a situation where gsuch resour-
ces have been created by deficit
financing, or in a situation where un-
employment allowance is given with-
out commensurate development acti-
vity, It is true that in a period of
inflation, in a period of economic
stagnation as we are having today,
any disbursement of money from de-
ficit financing will add to inflation.
The mover of thke motion or anybody
else did not demand such an allowance
{0 be distributed. We demand that
while the economic crisis should bhe
sclved by changing the economic
policies of the Government, the Gov-
ernment is duty bound to give un-
empolyment allowance in case the
Government fails to provide gainful
employment to the people, particularly
the working people.

The Deputy Minister spent a lot of
time in enumerating the steps that
Government have taken. For example,
the Bhagwati Committee’s interim
report was submitted, earlier an-
inter-Ministerial group was submitted,
and the final report was submitted in
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May, 1973. Thepn another inter-Minis-
terial group was formed by the Pian-
nmg Commission. They deliberated
‘and submitted a report after a num-
ber of years. Interim reports, final
reports, inter-Ministerial groups Te-
ports and reports galore, but no 1c-
tion. Why is that despite the Dant-
wala Committee’s recommendations,
.concrete figures have not been  col-
lected regarding unemployment? Be-
.cause the Government knows that if
the practice of making estimate of
our unemployment which was there
till the end of the Third Plan was
continued, people would rise in revolt
because this Government is incapable
.of providing gainful employment.
Plan after Plan, year after year, the
additional labour force coming to the
labour market has been much larger
than the additional employment gene-
rated by all the crash  programmes
.ond special programmes taken to-
gether. Let the Minister have the
courage to contredict me. Is the Mi-
nister prepareg tc assert that he
new jobs created every year is equal
to or more than the additional la-
bour force? He would not be able to
say that. In fact, every year since
1951, every year since India got in-
dependence, the additional labour
force coming to the market has been
much larger than the creation of new
jobs in that peticular accounting

-year, and as a 1 sut there has been

a net addition to the unemployed
-army of people in this country. There-
fore, the Government  cannot take
shelter under the lack of precise data.
‘Whatever the Government has done
has been a drop in the ocean, and
they have been unable to provide even
jobs for the additional labour force,
not to speak of wiping off the back-
log of unemployment created ever
since the First Plan. In the beginning
of the First Plan, as I said, according
to Government estimates, total un-
employment was 33 iakhs, By 1970, it
went up to 200 lakhs of totally unemp-
loyed people. According to rough esti-
mates, it will be anywhere around 400
1akhs today. The most disturbing
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fact 1s that during the period of deve-
lopment, so-called development—I
have got figures for 1959—€5--while
the ex-factory value of output increas-
ed by 168 per cent, during the period,
employment  increased only 37 per
cent. It is not true that production
did not increase. The overall produc-
tion has increased. During the pericd
1959—66, the ex-factory value of out-
put increased by 168 per cent, but
employment increased only by 37 per
cent. The main reason is that while
in some sectors, industrialisation is
taking place, in a large number of
other sectors, de-industrialisation is
taking place. This is the crux of the
matter, While the Government pro-
vides some new jobs through some
scheme or the other, in a number of
other sectors the industries are stag-
nating, factories are closing down and
new problems of unemployment are
created. Small-scale industries and
middle sector industries are languish-
ing because of the cut-throat competi-
tion from the big business houses,

During the period of garib1 hatao,
1969-70 onwards Government hag been
giving increasing number of licences
to the big moncpoly houses. In 1971,
35 new licences were given to the top
20 companies. In the third year of
garibi hatao Government gave 111 li-
cences to the top 20 business houses.
If this is the policy of supporting big
monopoly houses on the one hand, na-
turally on the other side, small-scale
sector and medium-scale sector must
languish. Private industries are being
closed down. Employment. for exam-
ple, in the coir industry in Kerala
coast has gone down from 10,000 in
the factory sector some 10 or 15 years
ago to 3,000 today. Even in the pri-
mary sector, machines have been in-
troduced for, the beating of the retted
husk ip yarn production ang in facto-
ries, ag a result of which there is
large-scale unemployment. In the
rural areas of the country, due t» the
so-called green revolution »olicy of
tractorisation and ‘mechanisation,
large-scale jobs have been denied to
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traditional Harijan labour. The figures
show that additional employment has
not been created. There has been an
explosive situation because the tra-
ditional farm Jabour has been replaced
by new labour brought from dry areas.
Therefore, even when figures show
some employment opportunities having
been created, the traditional Harijan
labour is being replaced by relative-
ly trained technical labour brought
from the dry areas. Computers are
used in the L.I.C., in the Railways and
in various agencies where the middle
class employees were employed and
had some opportunities for promotions.
Today there is stagnation and re-
trenchment due to increasing use of
computerisation in the various facto-
ries and offices. The Government does
not stand in the way because the Gov-
ernment represents certain class in-
terests of the big business and land-
lords who would like to have a larger
share of the value of output created
in a given year and reduce the share
which goes to those who work manu-
ally and mentally and those who get
wages, salaries and allowances. Accor-
ding to the latest figures given to
Parliament the other day, the share
of wages and salaries in the total va-
lue added has decreased from about 53
per cent to something like 25 per
cent today. Every year, the value
which goes to the working people,
is being taken away from them and
passed on to the hands of the top 5
per cent of the population who have
title to property. This is the crux of
the matter,

I would like to say that in the pro-
cess of capitalist industrialisation, it
is in the interests of the big capital-
ists to keep a reserved army of un-
employed. Shri Balgovind Verma
might give a whole lis{ of the schemes
which the Government is implement-
ing but there is a bigger Government
which is the Government of big
landlords and capitalists who are con-
trolling this political Government and
according to that economic Govern-
ment, reserved army of unemployed is
necessary to depress the wages of the
people. They  deliberately keep a
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large army of unemployed because
that suits them. They can repress the
wages, defeat the trade union move-
ment and divide and rule. Ang the
hon. Minister says that in the Fifth
Plan, a high priority has been given
for solving unemployment. Where is
that high priority in the Fifth Plan,
I would like to ask. In the Fifth Plan,
there is the statement that income
will be transferred from the top 30
per cent of the people to the lower 30
per cent, from the top 3 deciles to the
lowest 3 deciles. Such a transfer can-
not take place. For instance, are they
prepared to take over the entire mo-
nopoly houseg without compensation?
Are they prepared to nationalise the
entire foreign private sector, includ-
ing the drug industry, the plantations,
and so on? Are they prepared to
take over the entire marketable sur-
plus of the landlords and the rich
4 p.M,

peasants? They are not prepared for
such concrete policy changes which
are required in order to see that the
capitalist path of development is re-
versed and this huge army of unemp-
loyment can be reduced. I must say
despite all the long catalogue of sche-
mes narrated by the Minister, the
hard fact remains, the real fact re-
mains that unemployment is fearfully
increasing, in spite of all professions
to the contrary. Therefore, I suggest
that if this discredited Government
is unable to solve the unemployment
problem, they should at least show
some small mercy by giving an un-
employment allowance to the lakhs
and lakhs of people, including the
educated unemployed, who are today
suffering because of a lack of gainful
employment opportunities,

SHRI S. W. DHABE (Maharashtra):
Mr, Vice-Chairman, Sir, the Bill un-
der discussion relates to a very im-
portant question, namely, guarantee
of employment and if there is no gu-
arantee of employment, people should
be given some unemployment allow-
ance.
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[Shri §, W. Dhabe,]

The Vice-Chairman
Raju) in the Chair.

(Shri V. B.

The argument was made just now
ag if there is only one path avail-
able to this country, i.e., to follow the
communist regime or communist poli-
cy followed either by China or ano-
ther country. The stock argument has
been made against the establishment
for every type of problem which has
arisen in this country. Those countries
which are saying that their unemp-
loyment problem is solved by their
philosophy are all of not one philo-
sophy. Russia is a socialist country.
But China is the only Socialist coun-
try which says that when it enters into
an agreement with America, it is a
useful agreement, but if Russia enters
into an agreement with America, it
becomes a  conspiracy. The dayg of
‘isms’ are over. Democracy is a way of
life and democracy and socialism can
go together. It is a big experiment
made in this land. Democracy alone
guarantees that people have the right
to work and also the right to go on
strike. Those who talk here about
employment loock to those countries
which have accepted social discipline
and they have done away with strike.
Not a single instance they can point
out where strike has taken place in
the communist countries, If they go
on strike they will have to go to pri-
son. Those who talk of guarantee
of employment shoulq know that it
can come only through industrial
peace and by the generation of more
employment. In the ILO’s slogan it
is called increasing the economic cake
and then  distributing it. On the
other hand, regarding the industries
which we have got, those who talk
so much here about employment and
welfare of labour in season and out
of season, have asked the public sec-
tor workers to go on strike even on
flimgy grounds or because of trade
union rivalry. I feel that only by gua-
ranteeing industrial peace we can
solve the unemployment problem. If
we strengthen the new jndustries com-
Ing up in the public sector, which
every? )dy 13 duty bound to make it a
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success, many problems relating to
unemployment will be solved. The
unemployment problem is all-pervading
and it is g fact that the Bhagawati
Committee has said that it ig increasing,
I{ is really a source of worry in our
country, but how can it be solved? It
can be solved if all people and all par-
ties join together for economic deve-
lopment.  Economic development
should become a subject above party
politics and if industrial peace is en-
sured, there will be increased econo-
mic activity, There are some prob-
lems. One reason why employment
is not given to more people, as rightly
the Deputy Labour Minister said in
his speech it is a question of re-
sources and it is a question of find-
ing more money. There is the ques-
tion of having more infra-structure
in the industry. Everybody in this
land is interested in generating more
employment for the people. Therefore,
it we look at the picture, the time
bhas come when the organised sector,
of which Dr, Kurian is a very great ex.
ponent, should come forward and make
sacrifices for the people who are not
organised and who are not getting
paid. A large number of rural labour
today is unorganised, they have no
trade union; they have no organised
strength; their wages are poor. Many
of them have no employment; they
have only sometimeg seasonal employ-
ment for eight or ten munths. Nobody
gets provident fund or gratuity, I
have been in the trade union move-
ment for a long time, I say, the time
has come when the organised sector
should make sacrifices and see that
generation of employment is made
possible in the rural sector. In case
the scheme is implemented for every
man to get a job, one of the things
which I would suggest is to extent
the scheme of job guarantee, of em-
ployment, to the rural people also
is done in Maharashtra where al] the
parties including the opposition have
combined, and they all have agreed on
a levy, a tax, for combating unemp-
loyment, and Rs. 25 crores are being
raised this year, so, that every able-
bodied person in the rural area can
be given a job. That scheme ig very

0
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important. Not only the organised
sector should be ready to make sacri-
fices, but they were also ready to give
tax for the unemployment levy. If
this scheme is accepted, it will be ne-
cessary for the organised sector to
come forward to contribute to this un-
employment levy which can be Rs. 2
from the management and Re 1 fromn
the State Government, and a large
unemployment fund can be created
which can be used for the eradication
of unemployment.

Coming to the Bhagwati Committee,
it is essential that we create more
emphasis on a duty-oriented society.
Today, more emphasis is laid on the
public sector. People do not worry
whether their action is going to make
the society at large comfortable. We
have seen—there have been instan-
ces of strikes, where a large number
of people were asked to go on strike
—politically-motivated strike—because
of which the loss to the society was
very great, and nothing was achieved.
A great number of man-days was
lost. It i3 mnecessary that the trade
unions should make it a point to see
that there are no man-days lost and
that the movement is canalised in
such a way that industrial peace is
maintained. It this is accepted in
principle, then we may be able to
give employment to every person and
it is essential that some sort of guide-
lines are accepted by the society.

One yuestion which was rightly
raised by the previous speaker is
about the small-scale industries, and
their problem i very important. To-
day small-scale industries are suffer-
ing. On the one hand, we are gene-
rating more power and on the other
hand we are having power shedding
also. At Faridabad, the small-scale
industries have been closed and the
workers have been laid off. It is hap-
pening. It is happening in many
parts of the country. In my State it
is 25 to 40 per cent of electricity cut;
in Tamil Nadu and other States it s
still more. I feel that it is very es-
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sential that this load-shedding busi-
ness is stopped, and the Labour Mi-
nistry should share the responsibility
for this. This load-shedding business
has been the greatest source of un-
employment so far as a large number
of small-scale industries and labour-
intensive industiries are concerned. I
wigh to take the opportunity to appeal
to the Ministry to see that the power
supply is made available, They should
also see that there is no load-shed-
ding. They should see that at least
the small and the rural sectors and
the labour-intensive industries are en-
abled to get a proper supply of elec-
tricity.

It is really strange that in nur
country the only guarantee of bread
ig when the man is in prison; outside,
he has no guarantee of bread or no
guarantee of employment. In this res-
pect our Constitution lacks a very im-
portant provision about the guaran-
tee of employment. I, therefore, con-
gratulate Mr. Yadav for bringing his
amendment. In fact, it should be our
duty to see thai the people who are
able-bodied, who are young, who are
educated get employment. If we do
not solve this problem we are sitting
on the verge of a volcano. Any time
anything can happen because accord-
ing to the old Sanskrit proverb:

Flerar FawTE oA |

If the unemployment problem is not
solved, if the people are not given pro-
per jobs at proper time the situation
becomes very much explosive. It is
really a tragedy of our planning that
with more and more planning we are
having more and more unemployment.
Therefore there must be specific tar-
gets fixed. Some years back it was
stated that five lakhs educated peo-
ple will be given job every year. Till
now that targets has not been fulfilled.
Therefore, I wholeheartedly support
the motion of Mr, Yadav, Tt will be
a guarantee nol only for larger emp-
loyment but will be also a statutory
obligation on the Government to have
such a scheme for all the unemploy=
eds.
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[Shri S. W. Dhtbel

Again, I wouid like fo say that we
are on trial. Democracy is a way of
life. It does not work merely by legal
or judicial decisions. Democracy isg a
way of life which we have accepted
and it is being repeatedly asked
whether it is not the duty of the society
and the Government to see that the
unemployed people and the youth get
jobs, It is a very unhappy picture
that well qualified engineers also have
to run from place to place for getting
jobs, In the Universities when a
Lecturer’s post is advertised there are
300-400 applicationg for a single post.
Theretore, in order to solve the ques-
tion of unemployment we will have to
follow certain definite principles.
First, I would suggest that there must
be some scheme all over India to
guarantee jobs in the rural area, In
fsct, there is no rural welfare board
for these people. The thinking is only
for the industrial worker. For the
rural worker there is no social security
scheme. We all know that is the main
factor for economic development.

My next suggestion is that there
shoulq be continuous supply of electri-
city and raw material for the small
scale industries which create large
employment so that they get expanded
and provide more employment,

Lastly, it is the duty of the trade
unions to see that people who are not
employed also get employment by
their own effort. And for that purpose
I suggest unemployment levies may be
considered by the Government for the
people who are in the organised sector.
Some money from their salaries should
be sacrificed by them so that people
who are without jobs, who are starv-
ing, whose life is miserable get some
jobs and their life is made tolerable
by their efforts

gqwareaer (+t dto o T
o A1 W

st vAARIFe (5T 93W)
3T A9 qF T G §
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THE VICE-CHAIRMAN (SHRI V.B.
RAJU): The question is, we have one
speaker from each party, and one
Member from your party has already
spoken.

&Y tm:ntrmﬁ: gz @ av
WO W AEATE AT W AT

I7 qavege (9, F T,0 TY) :
%€ 7§ FaWT FIEF AFT FEA

TEA, F AF0 & L) FFAT  AEAT
g 1 o Fifad

Y TERIEW o qAA, M
WM A qiEd S 4 A yead
Fifegqad whredee  faw, 1970
qw far &, & w@ET QU wwWAT )
A a9 F oW, @A § ¥ awa
¥ g weara 99 w99 A fyar ar
99 7 AN gAH G |

st saTHenS A ¢
§AM & Eq T AS AT

(ST W) :

it UNAIGw 5w fagas
F oaRgfw AW HF AN FFT A
W® WMT F, GFT @ A IGHT [IH0Y
w1 war fay 1 gawr qa W a8
21 z@ WA WS ow @ E R
WAL WY gl M AT WG Y
SAg g fF w1970 % 6w
F 9T JgI AT G, €7 W@ wiafwar
¥ 9IWH WAT 91 @ EWR W
RMH Y wF A oag W 4 fF aFR
F FW AW wAT IF Fy FH
T T AFF G A AR IF(Y T WAL
g™ Trg F oo wgo Ao wmso
TAg B qF T & WX g  4X
T WA T AR B "Ly aF
weqIT H W@ |
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T & A0 AqgAr g 5 qw0D
FT A&7 Wm FEN M ooed ¥
el HUAT WY FHIT FA, ATFT
dT Ty 9UUF QU A qae frar g
o g7 gy § 5 quae g s
ey qF § afs g@ & Qb
qAF & WF AT A W AEAH
& sl awd @ oIw gl &
He-wEr q&F g0 AOAHR qIET
SIgATE | g v AT F q¢ § dar
B Srar g ar SgEr WA FT EF & |
iaw e @w F1 g7 AT @
F far #m 9 T gFE 1 T
g I wfewk g v gEe
Fa fud v 28 @& & owES
Fag W WRT Fr AR AR F
FH agi ¥ ws )

dzat§ AR G ¥ aF
T@ &1 SART a9T FT g1 A
S AT W § @ oy & Ol
AAMIHE TS AR W §, § S
¥ EFIE ATy fr aFy €
gaife sgdr g§ #.89 oaw aT W
o 77 & AfeT a7 € Teh
TG, FATS TG T A AT ATF G
gherR T Ak gwigFac &mr
fedl T g9 ¥ A1 Fad FAE)
XA A 9% A 957 9IS T
T T § o AF FArd T AN
dt 7 897 W} AT A HIH g
AT E L ITW AT AT FATR W H
feafa & 1

§39 gfard o fagra § A4
grafy &1 937 & AT F T H W
FW A AGATE L AMFT WO
gAR AW A g@r grm fv S0 &
TIHE TN ¥ fag @ 1968
# gotar e X fagawisr afnfa
figer at @t 1 @ afafe &
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fawmifar #1 & v so-mfem, Saemd
qIT wE-A Oy wr Sar fgana
gfgem & uAY JWT HT F9I0AT SAUAT § 0
qq gAR AW F AT F A )
§ guaar g fx qan qr fa=r afaty
frgga  fad o feam e wwar &
gafae afafe ds@ & ¥ =3-
wear 9 ag atafy dor w4l
w1 F wwmwr § fFoawd Qv
FWd fag o aw  wifer qul
gt e & g s wsa g @
afafadt X #wEEl % S H
AR AW § 7R &7 HeAr  qg)
JAT ST Wrg 1 AT g g fF Aav
TR F qfr qfoamng S
a8 dzar & dr we-ar ofowmng
ar &1 fafegr mowd s
afafe =v foemfarg B @ &t
¥ qWOEr, USEHA AGAT  qEAHT
AT FLTATMR Al & few wiFel
¥ FAT W T IWFA T g
gt =tfem 1 g fewrfen st
qET FW ¥ fag sy Tmar
qIGqw A WY qA FT T FOF
gagw = frar g .

* Y wY g7 wFeor F qfeonai
F AAT F AT W & oA TS
grar 487 7 adero & foqfeaar g ;-
Fefvear w3 WY & G | IZ A 49~
o AFE F M F Ao qGT AEZF
¥ 1 dar mraw vy afefy agE
FLr &, AT 7 Fa1 fr frgd I0-
e & ? afefy SAmomm; Tl
AAAT FAAT AR FAIAE TR
¥ g Fm9 fauFdr g--a@i? A
gigor 1 W ¥ | wfY IF FdSA
FT 3T & 1 AfeT gaar @ ;e
¥ war o gwar g & owedw Aqar
gigdo &7 OF afeww ag §iv arar
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(= TsTTE"]
¥ o 3 A o 30w 2w A T
wiFgi § gur F7AT T@7A § | AR
¥ SraAgr FOAT, ARG A AR
w9 fearmr ag qam ad afuwfy 1,
AW &, FIH T W™ E |

sftaw, gy wifgx & a@R ar
a1 IR FT AN F AIFIT A
wafaaa foamdt & a1 gaAy warT §
fr aaqa Swdy ot 7@ 0 ooy o &,
#1% 3 feara-faarg wr@as #§ 4@ §
fF foar a aF € 1 gHTT HOT
qama & fr 2w § fpely 7 et fopem
7 77 freq freq A1 FIFI § AT
15 FOTAMIFTTE | 1971 H wrargw
AT 54 F 13 AV, 1974 § 5758
FUL 4Y, AT HT 60 AT & FUq
ft 1% ) wes o 4 omafasy
FT 2 A1 TF H1adT A IFT A @
T IHT 60 FUF FI FTar&r § ar
15 FQI IFR §, WA 9§ A 77
wa wifss § AT 79 oF wad 9fEr
¥ aF gy fefy 7 ey G &1
AFR 3~ IBR g, AHT FF
g, 3ArE AFR T, TF FW &,
B AT @AY TFIN F AT FT G
a9 IFe 3, o IR -
7 el warc FT AR | ol af@r
¥ ¥ war, ey o w, wfE
grag af@gre § o6 qger IFR §, 4
wrfagl 9T | a8 FArU AME § )
"F 15 FUZ IFI AT &1 TJT Aoy
g | TR g7 FF1A FT W FATAT A7
T Y, A wEg gg W AT F
B3 TET FT IW gNT | FAART
3T TG AW AFTC AW ghT, wgh A frey
w1 %15 afw g, T Afawr b, 7
WA ER-gET A9 qEwad, g4
&7, 9 7 dw wow AW § T@&T 9%y
€ 1 ug feafy agar 78 a4y & | 4
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s, @ AT ¥, f5 gak qw # &
TR B WA 3 a3 3T {, LA
FW I F A4 F19 @ 9F odt 7%
#Y & 7 39 g afrady wvraT A ag-
TFEAT § HY AT ARG ! FAr A AIE
dT I 100 & § 50 ¥ o F9 AW
ATE) 1960F LN 100 H A
21 AT Y wiT H, AT H, 44T F 100
WE 14@N Y, AT F 100 § F9A
¢ ¥, AT FIFT T A9AFT §F 100
# 9 ¥, wY TR AW A W w7
AATH F, o7 fx @ § 1007 &
70 AN @t A § 1%a wq @ A
arerifars ot sad f& 100 ¥ 70
el Al @ragi v@I g, T FW
&, 98 @9 IF1T 93 g7 & 1 2 A
1550 (O O 1 2t FA N S
F difaa fam & qv 37 fagrg faea Y
A, FART {AT AL 77 F FFHT
QFTTT AT A F7 Fg AT @37 fomay o1

O W A FBRAT WAy A
T 50 AWy A Gdr § ar gy
¥ HC w7 33 demr 50 Sfwd F a@FT
70 Sfrwa & € & 1 wASA gean
AT ATST T9T ¥ F@, w97 A 797
gay w1 atw < fgar A6k saw A
97 e HIX Aracg & fad @t
HY T FIT AT I F 0 oy ?
gafar ¥ a3 w oF dgfas am
ATAT [T AAT § ) TR F[Y A
AT T § T 78 F & FR A el
T g1 & 5 sfefaen ¥ ax gwfaey
o | the strongest link of capi-
talism Ffrafasw & ar g g w1
qIY AT I ERO 78 T AR ITqF
qE gaTeaTSr Wi @y | "
1889 ¥ ufsew 7 gavaw frar wifs
IR Fr A FT AWEGT FIAT 4T
zafay ey #g fau

Capitalism ig not the last stage, but
imperialism ig the last stage,

[
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# aferar § 93 T g1
xR AR wE-Awd ¥ fEm g
frardf &, & I agqu gy fF
T FTAT AX M W AT Star
ITfriaaz 7 faar gar o g #
afrraz fasfas @ gar gar
Ffrzfasqr A Tdfss, ¥ @
X370 I9x § A ¥ @A qrr-Aey
FAY ¥ | A FAR AT T F fewww
¥ A gz Ay A AF & ¥ A g
w37 & fr ofgy #fvzfaen zam ok
I0% 717 A oM | FFftee g
&7 A7 77 w30 § v FATeTAT A &
Wiz AT KT oAAT WG { W
wq {AETE O dq qage g
A% W17 {AATE AT A e fax
AT WG H1T I TRF § G-
F0T M ATA FIO | FHY qQ FT AT
T gerTe & et & o foay g€
¥ I far g 3 fa fafew
arHrsrAT &1 W & far qF qEe
o | A fafewr arasw G P @
A Ay g § T AT Q¥ Q¥
TTED, T T AT AR FHT H
¢ g 1w Iw A aF gl
# fquard 3 1 AR T@ A A W
q3F At W ¥ faard! wvr =
W gart 3w & Prandf #ar @aAT ?
(Intsrruption)

Q ANT AIET : qY A1T HTIH
aww & Tff =

oft crwreraw . qafay & wEar
i f& 3 & s 5 2t o oo
w0 e T AT R A ¥ qorgd
F g dr vk | agrawg & fw
RT F N AR § 77 IfE e @
war W TG F AN F owlfr At
g | afr T AT 7 N Wy @
AT §F F AAFL WA F qwgd wv
wtor T G ¥ 1 A ARy o Ao
I % qar T f qgT ¥ ot wege
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2o o . Unterruption ) s & sercwam
1 AT FEA TEATF 1 TG 9% 10 Foret
# gt ¥ T MR Aw 7i7 § At
F o Araz @ I 116 AT T FFT
200 FTAT FEEAT J A WA g ) 7
IAL TN A AT L T TX 42 FAY
A @Y ¢ A aTee 10 WAy
AR g AT w7 § 1 F7 7z W A
gar 7 ¥ AW F IATE @A #v W
T §, A AT A ATy g 77 AW
AN ATAR |

ot TaTRATE wTew : qTT
TIATLT |

N1 @t T (IfEr) o o
3 farryor v 9 | I ¥
¥ TET W FIAET )

off OwaTOmMr s T arzr W
€& WAy & ¥ T T A qw Al
MAT | WF FE A A T ¥
FTH X AT 18 T ¥ 20 IO %
€ At &, AT H A oY gy § MR
qIF FET & ag w2 & 1 @ frw,
R 13 @ W a1 fx afexdr qerar
F1 AW 9, IFF AAGIFA BT oy
¥ g Ar-eR, A wiigw,
graties AT Awm A @ Tafy
qr wg g 7y of |

FO7 307 {71 aforar, smihe,
Her qadFT NG TEwT TIT, A,
wrdFT, wregfaar mqmy a@r 1 feay
TN T UFAT ITAT ¥ Wy
T AR A g § Qo Qs
¥ EC A a9 @A F A aw ey
# w7 ok A ferfs @RXaAd
wF A g AU &7 feafa ar ok
¥ wafed gow % fa¥ g9 s
T | MR IAQ A frE aR A
¥ fray 20-25 agl ¥ ATVowr @
TF HAET ¥ WY § | ofiwdr A
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[+ TaRE")

ar 1950 #1 @€ F M ¥ IATITQ
Avfamy ¥ w1 ofiwdr oA
@ AR F AR AN DA ww A
N TAT FWT § WifF ag
syrar @ 1 qF afawr @i af@
fr g Ao ¥ & 0 ot A
qq AIAT KA IF FA IAT JN,
wadl w7 §iT) T W #@
gt TSR 1 14T ATTRE SFFAITH1
® Fa ¢ fqar arar § o faaq,
gy, wadifar a7 A @I
w3t d@ifrg & 1 TRaW W wifager
T azay A Pz faega off 2
gafed g3t v AT Farst §
3 g § § 1 afewdr R # I3
FATTA § A TF 93 | P AR
GO URC LI A GUE R £ <ol
AT TAAFT H 1957 W FE {5
gy ¥ F4 Iqwarq T gé,
afpr afeTdr I A TeEl F IFQ
% faal & TFTQ F AF W e
wC @ } 1 1958 ¥ qfexr wamE%
AT AT® ¥ FEIAFT ST A Q0T
sfra@ ¥ SARrgEr fF Fere-
O AT F HIAd ¥ 7
FAMMFRY ST FT RIAT § T3
FErA A A Y, LT A T Q,
agi qufgdi F1 wr Q, I3 W
gar 31, wgi qoF fwarr o

M, qAC FFTA A QAL
¥ ¥ fax oft aramfarz aat [
I F—aramiiar i ¥ gF F9
T Y, AR W FEfwE A
A A qay 43§ I7 ¥ T AW
M A 15 FUF THT FAIT B
qft &, 15 77 TFY IAT A AIT
% ¥ fggenmT & 9T 10 9@
i # qeeA awr & @iF ) gArR
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INF @I Fq AT TT I3 FAY
qFg THT R G W1 577 8 FAT
QFE §@IT 9T QA & 25 FAT
qFy AT JOr & 1 vk b, &
Tt A § w1 wrgar g, fawrd A
TR A 9 | 3T W gE-wg At
A, arg AT A T, S T w3
T ITR AT P 1 TR W F 40
F0F frax g ¥ g g fr oF
AT T AATAT FIF ST 40 FUF
freaT & gt far 3% ¥ frdr ) i
Fic ¥ wF A o 03 fad T
AFT AT § IAT 94T 3747 Fg famy
Frafs g7y feai & @ wigd
F fufga a1 @11 g T
JrafaFar 2 ;2 FIIT IAR A
A 93, I T &I IF, 9@ A QD
g | fF vy @ @) a9 a9 0
qar JAT WA E wg FFA ey
9 gagne ), I8 fadar 7T w*ATE
1d T HIT XX FIF FT HIIEFAT
M U wxd § & 39 9§, §9-
A7 A, MATAF 1 AT GEAT@ A
A1 1 7T TR W OE | AT o
oI aF FPET FT ogAA
o3 3 Y A AR A g IR G,
L g TR g o A
T Y T § 1 39 QAR A
seame f7ar g AR IAET SeansT
W AWIT F AT 3 STH G awwAr
s | & AT, 4R ¥ 7w § gt
T fagy % 912 O adT Ty € | 7y
FATATT T2 & G & | AN W
AT o, AT, W B OAITS
7 faft & adw T w7 W g
T I AT | ¥F A Ao F M )
g3 "I qrEASIEE R WA qreg-
arz g7 a1 F faa #3 gart 99 S m
M 7w < faar | g7 oy & fyawar
¥ a@R ¥ fa¥ew v g § e
aATe AR Ay el vy guEt w e ¥
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Ay AT W FY FEIY, AT AW
AZME B T FL | QAT geAT FE
FTAATAT UT 41 & | THET |

TF qATT 7 AT BT ATEAT § |

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): Mr.

s USATTEW  OF gaTa § A7)
IEAT ATEAT F | 80 FUE T1AT A €
AT gizA ®R AfzFE | Fg
warag o fewg w@m 4 # fFama

THE VICE-CHAIRMAN: 280 crores
or 280 lakhs.

St TAATEN : 280 FA B |
it A fq wodt & 1 37 9 AR
AT F TEQ gHIT U
AT gl ag 280 AT &1 o0
q AT qE FIT AN ) F7 599 7500
gT g ? i

S ST AL : 7 AT FT AT |

S VRATGAT  F5 &1 F2T |
TARI 48 SE1d & | ATEIT  HELAET
(mFa@) == @1 aX fax o wg
FL AW AL T FIT |

THE MINISTER OF LABOUR (SHRI
K. V. RAGHUNATHA REDDY): Mr.
Vice-Chairman, Sir, Shri Shyam Lal
Yadav, the mover of this Bill, has
propounded the idea of creating an
enforceable right for employment or
in the alternative to have unemploy-
ment benefits or allowance, whatever
the name may be. He has proposed to
include this in Chapter 3 of the Con-
stitution of India. He obviously means
that this must be an enforceable right
and not a directive principle of the
Constitution. In other words, the con-
sequetice of this would be that in case
a person is unemployed or is not in
any job, he will have the right %o go
2198 RS.—8.
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to the High Courft or the Supreme
Court and invoke Article 226 or Aziticle
32 for a direction to the Government
or to the authorities concerned. In the
absence of that, the Government is
bound to provide the necessary em-
ployment relief in such cases. This is,
in essence, the purpose of this amend-
ment that has been sought to be moved
by Shri Yadav. While I commend the
intention ang the objective behind this
Constitutional Amendment Bill, I have
to dissent painfully and dutifully from
this in view of the fact that having
taken into account the economic reali-
ties of the present situation, however
desirable it may be, it is not easy td
achieve this object. Therefere, to
enshrine in the Constitution of India,
specially as an enforceable right, a
right which cannot be enforcéd by any
court of law—through the directiond
may be there, the direction cannot be
implemented in the present e.tnomic
situation of the country—will not be
proper and wise, It will not be proper
and wise to include such fundamental
rights which, in effect, cannot ke en-
forced having regard to the present
historic and economic situation of the
country. This aspect I would like the
hon. Member to keep in mind before
he considers further moving in the
maftter.

DR. K. MATHEW KURIAN: It is a
confession of failure.

SHRI K. V. RAGHUNATHA RED-
DY: Many points have been made
in this House by several hon. Mem-
bers..

SHRI G. LAKSHMANAN (Tamil
Nadu): He says that it cannot be im-
plemented in the present situation.
After 1976, it will be implemented.

SHRI K. V. RAGHUNATHA RED-
DY: For the time being, it cannot be
implemented. My hon. friend from
Tamil Nadu need not be in such a
hurry because I am fully acquainted
with the facts and the situation in
Tamil Nadu zlso. Therefore, .1 do not
think he should unnecessarily raise



211 Constitution (Amdt.)

[Shri K. V, Raghunatha Reddy]

any questiop of controversy here
because I also kncw the place. I hope
he would observe sufficient restraint
on himself. As far as many points
that have been raised in this House
by various hon. Members are concern-
ed my distingmished colleague, Shri
Balgovind Verma, in a very brilliant
exposition of the subject had ans-
wered most of the points, Though my
intervention may not be necessary at
all for the purpose of answering these
questions, for the benefit of the House
and my hon. friends, I thought I
should intervene in this matter.

Dr, Mathew Kurian, with his dis-
tinet wunderstanding of economic
theory and practice—with less of
practice  and more of theory—had
come forward with a number of sug-
gestions which we are fully aware,
and we need not at this stage of our
life learn the economic theories how-
ever eminent Dr. Kurian might be.

DR. K. MATHEW KURIAN: How
about your practice? How long will it
take and how many Plans do you
require to make the entire populalion
unemployed? Please give the facts if
not the theory.

SHRI K. V. RAGHUNATHA REDDY :
I think in his next doctorol disserta-
tion, Dr. Mathew Kurian may attempt
on this subject for the benefit ¢f this
House and for the benefit of the people
of India. And we on our part would
concentrate on finding out ways and
means of finding fuller and full em.
ployment, and Dr. Kurian may flad out
ways and means of how to vwnemploy
even employed persons, ‘

DR. K. MATHEW KURIAN: You
have already done it in practice.

SHRI K. V. RAGHUNATHA REDDY:
But I dont want to erter into this
controversy, Sir.

The problem of unemployment .if I
may say with great respect, Sir, is not
merely & problem that confronts our
country but it is also a global problem
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having regard to the present economic
crisis. Even in a country like America
to which many people look forward in
terms of affluence and in terms of
satisfying their own aspirations, the
unemployment has gone up now by
nearly 8.2 per cent of the population.
And even in England, the unemgloy-
ment problem is a growing pheno-
menon. Even in West Germany, it is
also like that. Except in the socialist
countries where the unemployment
problem has completely vanished, in
the entire capitalist system, the un-
employment problem is growing along
with prices. It looks ag if the entire
capitalist system in the world is :n a
state of crisis. Therefore, no usefui
purpose would he served by going in
for analogies because the analogies
prove worse than the facts which are
being stated here.

Therefore, Sir, as far as our sifua-
tion ig concerned, as my friend, Mr.
Balgovind Verma has stated, every
step is being taken by the Government
for the purpose of meeting this enorm-
ous problem of unemployment, having
regard to the magnitude ot the popula-
tion of this country and the growing
population of this countiry. And then,
Sir, as far as the population of tihe
world is concerned, it is said that in
the next 30 years, there will be a
doubling of the world's population
another world on the top of thiz wilh
equal numbers, demands and hopes.
There was a conference of the lcading
world economists in Mexico recently
under the auspices of the UNCTAD,
which is an agency of the UNO,
Economists who belonged to various
schools of thought with differing ap-
proaches to the world problems have
met and discussed various things, in-
cluding the problem of economic ecrisis
and unemployment, It has also been
pointed out by some of the hon. Mem.-
bers, though not clearly. They had
also made a reference to this thing.
They said: To this day, at least, three
quarters of the world’s income, invest-
ment, services, almost all the world’s
research, are in the hands of one
quarter lof its people. This is the
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totality of the global situation that is
existing in this world and 1t wouid
be unfair for any hon. Member to say
that the Government, in this :ontext
of the world economic situation, is not
taking sufficient steps for the purpcse
of economic development and for pro-
viding opportunities for employment
The Government have been attacked
and it has been said by Shri Rajnarain
that the Congress-men feel that British
imperialism did better for the coun-
try. I do not know, Sir, whether you
have come across a book called “in-
sult to Dictionary’”. This book seems
to have become outdated and Shri
Rajnarain seems to be bringing out a
new edition of this book. I do not
want to interfere and let him have
this benefit of doing this job.

Sir, according to the provisional
data available, the percentage incregase
in employment in the public sector has
been much more than that in Lhe pri-
vate sector. Notwithstanding the
claims that were made by the wrivate
sector and its exponents in this flouge,
it must be realised that it is the pulhe
sector that has made a tremenduus
advance in terms of providing neces-
sary employment potential and also
employment opportunities. A compari-
son of employment figures in resvect
of organised sector for March 1972.
March 1973 and March 1974 shows that
while during 1972-73 the rate of em-
ployment in the public sector went up
by 5.9 per cent, the increase n the
private sector was only 1.1 per cent.
Again, during 1973-74, while the »bublic
sector employment went up by 4.3
per cent, there was tragically a de-
crease in employment in the private
sector by 1.1 per cent. Thus it will be
seen that the public sector had shown
a commendable increase both in terms
of numbers as well as employment op-
portunities.

So, Sir, while the Government is
making every effort to provide neces-
sary opportunities for the purpose of
providing employment and increasmg
employment opportunities for both the
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educated as well as those in the rural
areas and however desirable it may
be, it would be impossible to achieve
such an objective as Shr1 Shyam Lal
Yadav has put in his Motion py way
of a statue Sir, it ultimately Jepends
upon the social and economic pro-
cesses through which the country has
to go which will finally lead us $o the
goal of full employment, and, it de-
pends, not to a small extent, on the
rate of economic growth and the tfotal
population. Se, Sir, while this House
certainly would appreciate the motive,
the objective and the intention of the
Mover of this Bill to move it for ac-.
ceptance by this House, we would all
pray that in not too distant a future
this House would have the opportunity
to accept such a Bill which would en-
shrine in the Constitution an article
providing for the right to work and
the right to peaceful living and the
right of having proper economic means
for living. 1 hope that it will not be
in the distant future and that in it
can be visualised in the near future
itself and let us all await with anxiety.
expectation and inspiration for such a
day to come.

So, Sir, may I in all humuicy re-
quest the hon. Member to consider
the desirability of withdrawal of this
Bill, instead of putting it to vote, so
that the sentiments may vemain as
have been exvressed.

Thank you, Sir.

DR. K. MATHEW KURIAN: Noes it
mean only sentiments and no solution
to the problem of unemployment?

qY W IR ARIA . AFIAY,
F qAMAT G F agF AW §
gt gw fagad av g9d f3ar
g & iT ®al W # W agd
mard g 5 IR aew fae gm
faga® a7 9T &7 & AR Armg
orad &' €, A ewman gfF F agd
gicer € waaqr g |
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[# @ ATT qr39)

g gg fp @ mIAY ar@ anrd
F€, AT AR a1 7337 FIAT=AEA § )
§ OF T1q T FgAr gy g 7 faqq
ot FHA 38 g9y §F fraww f5r o,
(5 98 AT FHUT 3V,  AF WA
FRIY 1 AT AFAS FAEAT  FHAT 27,
IT g7 [t et § S0 7 qwer
9T agq faeqre & feax frar & 1 399
T T T4 7 F07 9T v& fa a7 A
war o St SR SR fReY SEHTCAT
R w7 war fear w0 aFvar § ar adk
fear st awar & 1 a3 w4 & fr adw
T #§ gare AW & o wifaw feafa
& Soif g Unr wIAT AU HWa
w2, AMFET AT g AT w1 wwE
AT I q0gq § AT g 3@ A |
@ FE M ) gIR IWF Y% F
W gy fgrg afame gar #33 F At
7 qfai § #9049 @1 fay g
FT GEAT Y AT FTET A7 AR afar
F AT §ITI IR 9, 7 (et TFTH
g SfagaraT &3 far 2@ %
HIT AT A FT AT A | FlET
i afefaa afardd w1 oy aar
& IFY & ) foarar we 3w 9ET
FIE TIEAT TG W TE | AW qw0Qq
% 37 ¥ F433 9 7iwg FANT gaeqt
TFAF 9T AW f73 § § AT wiFS
AT yad afg aff Fvw =wEA g
AFT g A 9 adl g fF FE &
qeaed § ga O FiE qgl wiwe A8
&1 %A 899 ¥ qigaen wNE ¥ 79
fagra fAeba fo7 o R =3za0 €
F ST g I ANTT T
a3 & FATG T WETH g% §
qZ W1 AT %77 A@ar § o orimar
/A qF A943 0T =J0ET (79T TH00
F W9°d F a8 -7 AFL I F a1
Joersg & arfe F1E o TEdy Ao
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ARATANET & qwS Teqq T <
qF |

@ am & 78 fAaeT
gt g fr ag 8@ & f5 awrd &
gaT IXF A4 & ardr &, ¥fwazm
faar & 7o frar svar gawas g frad
fr aga & awi & F@ 7 9% 1
T 5T a7 W o g S A
g% A § iw S WA § g
v wfww ¥ #Afus gfaam 3 @
WEAAFIT A& & | T (A5 AT
g i forg e & 3o far g3 sy
¥ oow waT frar war @ SEr S0
& gt 9 fFar W@ | ¥ § €Sl q FH
w0 qlgw Al F#r g faar
7 WFQT g ) THr gF ¥ T
FIIT 9 F™ wAEiEl &
MAT Zrgr war foar sar & 1 99w
7 FF AFT AV T TH T AT
s | el A & ag ¥ ARG §
fop Wl 7 2o § o Pefae fear @
arar & 1 TAfET W § 3T TR
FT G foRar o AFCE 1 WL TS
FIANT STET § SATET AR AT JWATL
Tar & @ gaw o 9§ IAW Y A
¥ go foflma &1 97 qedr § | T8
SN wei, Gfydi @i ofas Qo
Trgde GFeT § @a g savmfadi w1
g A ¥ far Sagd @ F
g S0 ¥ SARI @WE &Y qaAA qG
QI & AT g8 agag § i H
Qe A

@Y WA 0F il qafeee
FEAIAHT AT Wt § 7 WEHT i,
AT AT FEET H qgE q9E Wy 8,
|EH 9IS il & I T TR
frafor & ga & s B ata §
TG geard § WAATT {47 o0 a9t 97

»
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Faga ¥ oiws far &)1 F AFS ANE,
AT 39 ara & eaer <@ anfer &
forer & & fordr =aat fear sy 98 T
TIEQ F F 2T, IXGT § 98 T T
T 7z Fq 3§ THC A0 g7 fway
Seqred i gfg gras &

TR IR A gfg AT grr a1
WY S g FT FEIANT g A 8, TR
AT A grar gafad wTT gYEl-
TqZ TFAAHT FY SATEAT ATD TAA
g3 AT KT T, I 47 G IAL
¥ IT FYX W § ST I A
frprr & foer ofwg § #0 U=
&R & I97 Weaw § 3w 7 F9
F AR K1 97 Thar g

T T HIT AT & F9aF) avs
gro g F e fgamr, 7 W e
fearar srgar g f5 AlEIwTT #
i gi wifas Mead T8 aar =ifey
FETTUTANT TG FET AT FF
FUT AW § WY SATET q°qT &, qAA
qgT WEM §, a1gT A AMATTHIT At
iyl g ar faq vAMig gra &
F19 &1 ghar e, @ & af T FH G
qFAT 2, QIEIR 1 U ST H fFRAY
ff g% § wurT w0 amer Wit
9q 5§ 31 SR TEAF (F
faeell ¥ " aa & fag <21 #1 &
femtor giar a1, fomd B o 795
HITHTQMTFT F3Q §, 395 faq 9907
do7 &Y L | AT T®TA A qEA AT
& 9zt @@l FT wFE gaT B
§ o uwd &, gan faqy M-dafedee
greds g 7 fay § | sawr ¥
qEGHAT § | T § W °
S AIAfT ZA0FIAT A F@ 9T 7WA
& wE, W&l 50 WA FT FW
F g OF AQHT FW HIT FAC) QT
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7 AN 7. = F@r =Ry
FHFATULSA A& &1A1 AT | IFA
#, udo ;rso wro T AT T4 A
TH T a7 &) TS, ATIER G
A, IT BT FT G (HAT F7 FH Qv
T g IqFsy I H T g FIA G
TFT 1

oW § 7Y, § 99 93T F, Iga
T § A HAT S FT AR @it
¥ W|Ag W S FogER G,
I 9 faaream A gamerT afe
T 39 qrd 1w faar fF a8 faa
WG 99 9§ g7 I qAE F TQqT
FT WHT A | q ITH a0 AAQ
g | Tl wsal & gry, AT A oY J
Y HTEAE S i HIT q0eary 7 faaqr
9gF! W H WT g HIN e
F MY F@TE |

The Bill was, by leave, wihdrawn,

THE CONSTITUTION (AMEND
MENT) BILL, 1971 (TO AMEND
ARTICLES 124 AND 217)

SHRI BHUPESH GUPTA
Bengal): Sir, I beg to move:

(West

“That the Bill further to amend the
Constitution of India, be taken into
consideration,”

Sir, this Bill provides for the ap-
pointment of the judges of the Supreme
Cour not by the President on the advice
of the Government but on the basis
of advice of a panel approved by
Parliament, and in the case of Hign
Court judges the panel should be ap-
proved by the Legislative Assembly of
the State conecerned. This is the first
part of the Bill.

The second part of {he Bill provides
that in the case of a judge of the
Supreme Court, it will be open to (he



